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CEMTRAL ADFMIMISTRATIVE TRIgUMal
PRINCIIGL BEMCH

Oy Mo, FhPSZ2004
Mew Delhi this the 24th day of March, 2004

Hon’ble Shri Justice V.S.Aggarwal, Chairman
Hon’ble Shri S. A.Singh, Member (A&)

Ginesh Jha 370 3h.Maras Nath Ina,
RS0 Sector 11, Pocket 2, Flat No.2i,
DDA LS Flats, Dwarka, New LDelhl.

LR licant
(By mdvocate Shri Uldrivastava |

VERSUS
Govt. of NCT Delhi through

L. The Chiaf JSecr=atary.
Govt.of NCT Delhi,
S Sham Math Marg. New Delhi.

“ . The Secretary (Ssrvices),
Govt.of NCT Delhi Service Department,
sarvices-1 Branch, Delhnl Sachivalava,
7th Level “ET Wing, [P.bstate,
Hew Delhl.

% The Joint Secretary [Services),
Govt.of NCT Delhi, Service Ospar tment,
Seixigegwl Branch, Delhi Sachivalaya,
Teh TR CWing., 1.F.Pstate, Mew Delhi.

4. The Superintandsent (E-1).
Directorate of Education,
Govt.of HMCT Delhi,
0ld Secretariat Delni.
SJrespondents

Do D E R (0

AL )

Justice V.S.Aggarwal:

vide order dated 7.10.2003, bhe applicant has been

infoarmed as under:

b [ am directsd to say that the promotion
case  of Sh.0inesh Jha, Grade- 11 (DASS), Snty.
o . A4%18 i under consideration and it 1w,
tharefors, reqgquested  to  kindly forward the
Integrity Certificate and Yiagllancs Report and
rhe Aok for the oerlod 199%-949 and from Aeril,
e o b4, 7ood and 135011090 Lo ALLEBLR In
cace, the ACRs are not Wil bten during the saud

e Lot o nons repor tandg soretiTioato may Do
obtained  From  bhes

med Depen tmetiis and
Forwar odood bo this off loe

P iate Ly




o

i Learned counzel for the applicant contends that
applicant has faced departmental procesdings and had been
exonerated  in November, 2002 but till date his  promotion
case has not been settled and thife matter continues to be
under consideration.

A at this stage., when rights of the respondents ia

not likely to be affected, we deem 1t unnecessary Lo lssuc
N

show cause notlice while disposing of the 6.

4. Accordingly, it 1=z directed that respondaent No.¥
would consider the claim of the applicant which is peoding
considaration for more than  two vears and  take an
appropriate decision preferably within four monihs  From
the date of receipt of a certified copyv of Tthe present

arder and communicats to the applicant.

7 D& iz disposed of. /& Ao)/e
-\

{ S.A. Si gh ) ( Vv.S.Aggarwal )
Member (A) Chairman

ahk



